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ment during the year ending the 
31st day of March. 1967 in respect 
of Capital Outlay on Ports." 

DEMAND No. LI-CApITAL OUTLAY ON 
FORUTB 

"That a sum not exceeding 
Rs. 16,08,000 be granted to the 
President, on Account, out Of the 
Consolidated Fund of the State of 
Kera1a, to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1967 in respect 
of Capital Outlay on Forests." 

DEMAND No. LlI-CoMMUTEV VALUE 
OF PENSIONS 

'"!'hat a sum not exceeding 
Rs. 59,500 be granted to the 
President, on Account, out Of the 
Consolidated Fund of the State of 
Kerala, to defray the charges 
which wil! come in cour.e of pay-
ment during the year ~nding the 
31st day of March. 1967 in re.pect 
or Commuted Value of Prn",ons." 

DEMAND No. LIII-CAplTAL OUTLAY ON 
ScHEMES OF GOVERNMENT TRADING 

"That a sum not exceeding 
Us. 1,01,51,900 bc granted to the 
President, on Account, out Of the 
Consolidated Fund of the State of 
Kerala, to defray the charges 
which will come in course of pay-
ment during the-year ending the 
31st dav of March. 1967 in respect 
of Capital Outlay on Schemes of 
Qovernment Trading." 

DEMAND No. LV-LoANS AND ADvANCEII 
BY TIU: GOVl!lRNMENT 

''That a sUm not exceeding 
Rs. 3,69,88,BOO be granted to the 
President, on Account, out Of the 

Bi!! 
Consolidate'(j 'Fund of the State of 
Kera1a, to defray the charges 
which will come in course of pay-
ment during the year ending the 
318t day of March. ) 967 in reapect 
of Loans and Advances by the 
Government." 

14.42 brs. 

KERALA APPROPRIATION (VOTE 
ON ACCOUNT) BILL, 1966' 

Tbe MInister of State In the MlnisUy 
of FIn.ace (Shrl B. R. BhapI): On 
behalf of Shri Sachindra Cha udhurl, 
I beg to mOVe for leave to introduce 
a BiU to provide for the withdrawal 
of certain sums from and out of the 
Consolidated Fund of the State of 
Kerala for the services Of a part ,,[ the 
financial year 1966-67. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Kerala for the 
services of a part of the ftnancial 
year 1966-67." 

The motion was adopted. 

Shri B. R. Bhagat: I introducet the 
Bill. 

On behalf of Shri Sachindra 
Chaudhuri, I beg to move: 

''That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Kerala for the 
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services of a part of the ftnancllll 
year 1966-67, be taken into consI-
deration." 

Mr. IJepuly-Speaker: The question 
ill: 

"That the Bill to provide for the 
withdrawal of certain sums fl'9m 
and out of the Cosolidated Fund 
the State of Kerala for the services 
of a part of the financial year 
lil66-67 be taken into considera-
tion." 

The mati"" was adopted. 

Mr. Deput7-Speaker: The question 
u: 

"That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and 
the Title stand part of the Bill". 

The motion was adopted. 

Clause. 1, 2, 3 the Schedule, the En-
acting ~'o""ula and the Title were 

added to tile Bill. 
8hri B. R. Bhagat: I move, 

"That the Bill be passed." 

Mr. Deput7-Speaker: The question 
is: 

''That the Bill be passed." 
The "wtion was adopted. 

1U4 hrI. 

DEMANDS· FOR GRANT~ontd. 

VunsTRY OF INFoRMAnoN AND BROAD-
CASTING 

Mr. Deputy-Speaker: The House 
will n~w take up discussion and vo-
ting on D~mand Nus. 62 to 64 aDd 130 
relating to the Ministry of Informatlon 
and Broadcasting for whirh 4 hours 
have been allotted. 

Hon. Members desirous of moving 
their cut motions may send slips to 
the Table within 15 minutes indicating 
which of the cut motions they would 
like to move. 

DEMAND No. 62-MINISTRY OF INFOR-
MATION AND BROADCASTING 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
&S. 13.86,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges whiCh 
will come in cOurse of payment 
during the year ending the 31st 
day of March 1967. in respect of 
Ministry of 'Information and 
Bro:.dcasting'." 

DEMAND No. 83-BROADCASTING 

Mr. Deput7-Speaker: Motion moved: 

"That a sum not exceeding RI. 
5,57,77.000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
wi11 come In course of payment 
during the year ending the 31st 
day of March. 1967. in respect at 
'Broadcasting''' 

DEMAND No. 64--Orm:R RsvENIIJ: Ex-
PENDITURE OF THE MINISTRY or INI'OR-

MATION AND BROADCASTING 

Mr. Deput7-Speaker: Motion moved: 

"That n sum not exceeding RI. 
4,33.11.000 be granted to the Pre-
sident to complete the aum neceH-
sary to defray the charges which 
will come In course at payment 
during the year ending the 31st 
day of March. 1967. In respect ot 
·other Revenue Expenditure of 
the M1nJatry of Information Rnd 
Broadcasting· ... 

DEMAND No. 130-CAPITAL OuTLAOr or 
THE MINISTRY 0.· INFORMATION AND 

BROAllC ASTING 

Mr. Deputy-S1"'aker: Motion moved: 

'"That a swn not exceeding 
R •. 1,56.51,000 be lP"anted to the 
Presiden t to complete the own 
nece"sary to defray the ch ... ges 
which will come In course of pay-
ment during the year ending the 

----_ .. - -_._-------- _._-.---.-_._.-
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